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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

AT NEW DELHI. 
 

ORIGINAL APPLICATION NO.: 543/2023 

IN THE MATTER OF: 

ROHIT THAKRAN S/O LATE SH. AMARPREET THAKRAN, R/O 

NEW PLOT NO. 136-137, DEAR WOOD CHASE, NIRWANA, 

SECTOR-50, VILLAGE ADAMPUR, GRAM PANCHAYAT JHARSA, 

GURUGRAM-HARYANA.                                                                                                                                    

……APPLICANT 

VERSUS 

STATE OF HARYANA & ORS.                                  …. RESPONDENTS 

 

REJOINDER ON BEHALF OF THE 

APPLICANT TO THE AFFIDAVIT 

DATED 11TH OF FEBRUARY, 2025 

FILED BY HSVP. 

MOST RESPECTFULLY SHOWETH: 

1. That HSVP in compliance of order dated 24thJanuary 2025 passed by this 

Hon’ble Tribunal has filed an affidavit dated 11th of February, 2025, the 

contents of which do not depict  crystal clear and a fair and genuine response 

to the questions posed by this Hon’ble Tribunal. It was expected from the 

State Instrumentality to come clean and not file a twisted response do the 

factual queries put to them by this Hon’ble Tribunal.  

 

2. This rejoinder is being filed to place on record before this Hon’ble Tribunal 

the true factual position especially relating to the two water bodies/ponds 

existing in Khasra number 24 and 28, for a long long time i.e. since 1850s. To 

that extent, Khasra Khataunis of village Adampur dated way back to the year 

1964-1965, are already on record of the main OA as Annexure-A/1 at pages 

61 to 84, wherein the revenue record clearly depicts existence of these two 

21071



Gair Mumkin Johar’s. Even the respondent HSVP as well as State admit 

existence of these two water bodies in khasra number 24, and 28 of Village 

Adampur, which is further fortified by the letter dated 7th of March, 2022 

written by the Deputy Commissioner, Gurugram to the administrator HSVP 

clearly stating that according to revenue records, Gair Mumkin Johars exist in 

Khasara number 24, and 28 of village Adampur, a copy of which letter forms 

part of is OA as Annexure–A/6 at page 119-120. 

 

3. The applicant for the first time came to know about the entire scenario, 

whereby the HSVP not bothering about degradation of Environment, for 

commercial gains, in total violation of law lay down by this Hon’ble Tribunal, 

as well as the Hon’ble Supreme Court, especially in the celebrated judgement 

of Hinch Lal Tiwari Vs Kamala Devi and others (2001)6 SCC 496, issued a 

public notice in 2021on its website to auction the land of khasra number 28, 

wherein admittedly, a water body existed. The applicant herein made 

representations and went from pillar to post in an effort to convince the 

authorities to save this water body but to no avail. It is thereafter when the 

applicant preferred OA number 388 of 2021 and various other petitions before 

this Hon’ble National Green Tribunal, and finally when the orders passed by 

this Hon’ble Tribunal were virtually ignored by the respondent HSVP, the 

applicant preferred the instant OA number 543 of 2023, which is pending 

adjudication and now fixed for further hearing/clarification on 6th of March 

2025. 

 

4. HSVP to the query, number 1 raised by this Hon’ble Tribunal regarding the 

total area of sector 50, Gurugram and as to whether it comprises of only land 
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of Kasara number 24, and 28 or some other Khasra  Numbers, has in their 

aforesaid affidavit responded stating that the total area of Sector 50, Gurugram 

is 548.090 acres out of which an area of 40.090 acres falls under the area of 

HSVP in sector 50, Gurugram, whereas the rest of the area is being utilised 

by various private developers as mentioned in paragraph 6 of the aforesaid 

affidavit. In the area falling in land measuring 40.090 acres, HSVP has 

planned roads and open spaces, residential plots, shopping areas, sites of 

public utility like School, creache, religious building site and EWS.  

 

5. That in para 8 of this affidavit HSVPS misleadingly stated that HSVP land 

measuring 40.090 acres is not a complete block, but it is fragmented in various 

pockets (total 9) and have been marked as pocket A,B,C,D,E,F,G,H,I  in the 

layout plan bearing DTP drawing number 1679/07 dated 07.11.2007, as 

approved by chief administrator, HSVP. This layout plan has been attached 

by HSVP with this affidavit of theirs as Annexure R-1. 

 

It is most important and relevant to point out here that this 

original layout plan, a copy of which has been obtained under RTI, 

if perused, the marking of pockets is only from A to C and not 

beyond that as pockets from D to I, as stated in the affidavit in para 

8 appear to have been created much later. A copy of the plan as 

obtained under RTI by another resident is being attached hereto as 

Annexure A/1 which would clearly show the authentic factual 

picture. This would further prove that the Works whose 

Measurement books have been attached by the respondent HSVP 

can’t be connected to Khasara No. 28.  
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6. That this Hon’ble Tribunal had further raised another query, being No.2, i.e. is 

there any document to show that permanent development activities were carried 

out on the land comprising Khasara number 24 and 28 and if so, what is the 

area on which such activities were carried out. In response to this query HSVP 

has inter-alia  responded stating that the development works in Kasara number 

24 and 28 in Village Adampur were started in the year 2014-2015 and re-

carpeting of roads and realignment of sewage lines was done in the year 2022–

23, which again is false and misleading. A specific stand has been taken by the 

applicant in this OA that the road that is being claimed to have been laid down 

in the year 2014 was a non-concrete Kacha Path made while informing the 

Panchayat and the local population that a footpath is being made for 

development of the pond in Kasara number 28. At that point of time, HSVP 

was believed as development of water body in Khasra number 24 stood initiated 

by HSVP. Further, this Kacha Road was only laid down in front of plot number 

62–65, and not in any other part of the Kasara number 28, as already put on 

record by way of RTI response dated 9th of May 2023 attached by private 

respondents as Annexure P-3 of their intervention application. No sewage or 

water lines, et cetera, where laid as claimed, in the year 201415. These Sewage 

lines for the first time were laid by HSVP in Khasra number 28, only in July 

2023, and the photographs of the same already stand attached as annexure A/18 

at page number 222 of this original application filed by the applicant herein. A 

perusal of these photographs would without an iota of doubt, demonstrate that 

new Sewer lines are being laid and there is no realignment as misleading and 

mischievously being claimed by HSVP in their said affidavit. Still further, a 

perusal of photographs attached by the applicant at Annexure- A/16 (colly.) at 

page number 216-217 of this OA would clearly demonstrate the roads being 
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carved out for the first time using a JCB. It is a matter of fact that roads were 

carved out for the first time and carpeted in the year 2022, and even the 

sewer/storm water lines and water lines were also laid for the first time in the 

year 2022. There was no special Re-carpeting of the roads as claimed in their 

affidavit by HSVP as factually, the roads were for the first time carved out and 

carpeted in the year 2022, when this matter was sub-judice and various orders 

stood passed by this Hon’ble Tribunal, which are part of the record of this OA. 

 

7. That as there was no pocket E existing as claimed by HSVP in para eight of 

their abovesaid affidavit, the various measurement books attached thereto can’t 

be relied upon to conclude that in the year 2014–15, the department had 

undertaken the process of carving out roads, laying down sewage/storm water 

lines. As these measurement books in view of the submissions made 

hereinabove, do not inspire confidence. Even the letters attached by HSVP at 

Annexure R-3 of their affidavit at pages 955 to 957 of this OA do not show that 

the concerned work was undertaken in Khasra number 28. Further, the 

measurement books attached for the sake of arguments if perused and taken on 

their face value, the work done in so called pocket-E is minuscule. 

 

8. That further, another misleading letter has been attached by HSVP at Annexure 

R-5 on page number 1059 of this OA stating that the electrification work Stood 

completed in Kasara number 28 pocket-E sector-50 Gurugram in the month of 

October 2018. This is a white lie as when in the same Kasara number 28 the 

applicant wanted to have electricity for his house in March 2018, he had to put 

his own transformer and transmission lines on payment basis, as the 

electrification of Khasara number 28 had not taken place. Copies of the bills 
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and receipts of DHVBN in this regard are collectively attached to as a 

Annexure A/2 with this rejoinder. It is submitted by the applicant that electrical 

lines and poles came to be installed much much later and not in the year 2018 

has claimed by the HSVP. 

 

9. It is respectfully submitted that the applicant since the auction notice in the year 

2021 issued by HSVP for auctioning plots carved out in Kasara number 28, 

where this water body existed since 1850s, has been running from pillar to post 

to save the water body from being urbanised and commercially exploited in 

total disregard to the environment and the law lay down by the Hon’ble 

Supreme Court and by way of his first OA number 388 of 2021 brought this 

important question of Environment to the knowledge of this Hon’ble Tribunal, 

therefore, ignoring all hyper technical objections being raised by HSVP, this 

Hon’ble court needs to effectively direct HSVP to allot alternate plots to the 

private respondents and develop this water body in terms of the directive of the 

Supreme Court laid down in several judicial pronouncements, including Hinch 

Lal Tiwari Vs Kamala Devi and others (2001)6 SCC 496. 

 

PRAYER 

It is therefore, most respectfully prayed that this Hon’ble Tribunal may kindly 

be pleased to allow this OA with costs and direct the respondent State 

Authorities and HSVP  to fully develop and maintain the water body in khasra 

number 28 in the interest of justice, fairplay and Environment.  

And 

Exempt the Applicant from filing /better legible/typed/translated copy of the 

Annexure; and/or 
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Outlook

ADVANCE SERVICE.

From Prince <prince@artlo.in>
Date Wed 3/5/2025 11:38 AM
To noopur4@gmail.com <noopur4@gmail.com>; lokeshsinhalassoc@gmail.com

<lokeshsinhalassoc@gmail.com>; rkhuranalegal@gmail.com <rkhuranalegal@gmail.com>;
legalrajan@gmail.com <legalrajan@gmail.com>; adv.adityasingh@gmail.com <adv.adityasingh@gmail.com>;
dhawansajal@gmail.com <dhawansajal@gmail.com>

Cc Manan Takkar <manantakkar@artlo.in>

1 attachment (21 MB)
ROHIT THAKRAN.pdf;

Dear Sir/Ma'am,
Please find attached herewith scanned copy of Rejoinder to the Affidavit filed by HSVP in the matter
titled as Rohit Thakran vs State of Haryana & Ors.

PROOF OF SERVICE 35
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